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Need to release 1st and 2nd installment of amounts as per the Fourteenth

Finance Commission for the Panchayat Samiti in Rajasthan
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DR. VIKAS MAHATME (Maharashtra): Sir, I also associate myself with the

mention made by the hon. Member.

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, [ too associate myself with

the mention made by the hon. Member

MR CHAIRMAN: Seventy-Third and Seventy-Fourth Constitutional Amendments
are very clear that the money should go directly into the account of the Gram

Panchayats. So, this has to be taken note of by all States.

Need to set up the International Disaster Resilience and

Risk Management Institute in Odisha

SHRI PRASANNA ACHARYA (Odisha): Sir, recently, a Convention, under the
auspices of the United Nations, was held in Delhi to combat desertification. Our hon.
Prime Minister, who addressed the Convention, invited countries across the world to

join Coalition for Disaster Resilient Infrastructure.

Sir, you would be astonished to know that every year in the world around 60,000
people die because of natural calamities. In our country also, many parts of India,
including my State, Odisha, get severely affected by natural calamities every year like
cyclones, avalanches, floods, earthquakes, droughts, Tsunami, etc. Serious losses to
life and property occur every year. Particularly, States like Odisha are regular victim
of such vagaries. You would be astonished to know that during the last Century, in
the hundred vears, Odisha was hit 78 times by different types of natural calamities,
including cyclones. Not only our economy but our social fabric 1s also disturbed for

that reason. Just in the last two decades, Odisha has witnessed many cyclones, storms,



